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X HATAT
(Zf&roT 72T =)

forehaTaTs, 02 7 2026

T, 3227 (37).—g TLHL, T ATeIT=aH, 1989 (1989 FT 24) (THF TATAC Ih ATHHIT % €T
T "), T 9T 20(T) FT IT-LTT (1) F STAT ST TAT TG FT ST, STHTETL, 97 I, &2 3, 39-
@< (i), fadT® 10 paz, 2025 (38 TATAC, I ATTGAAT 6 T § HI(9T) FT THITAT AT TLHIL, T
AT (YA 1E), HeATF H.3T. 4634 (2), Tai® 10 =pa<, 2025 T SATEREAT FRT 36 ATSGAAT &
SuTaE At § AfAfEe g sraiq sig yeor v & fGwafa R § @aw w@e aisEr a9 IEe-
YTOReT ®29MT & &= qrEl @1 (83.17 fh.#)” % fAvares & o swaea 8, wagmr UHT i &7 sTfeugr
FA AT SATAT THAT T ATAOT FAT ;5

AT Safeh, ITH ATALAAT FT T IH ATAHAA AT =T 200 T IT-GTT (4) F iqd <AF

THTATCAAT, “TefT AL TAT (T), AL TAT (TR 3T T ST TFIIE (3S)” 7 18 <pa, 2025 7 .
TAATETOT, {& SSfiteae-l, fReior s e, fRreraerars ger wartera & = o;

T AR, AIRAT HAgTHS G0 {97 F Fae T Al T5. I ATGTT 6 g 20(3) Faa

4486 GI/2026 (1)



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

AT ST ¥ st i St 7 T2 30T TEars; At £t T, qae grfeert grer srafat w1 foew
ERIEE

S Starfen, 3<% arfarfaaw it emer 202 F IT-4TT (1) F ATECT | qeIq TTErHRTy 7 THehr e s
HTHTL T T FC AT,
A 3T g TLRTE, AT TTTAFRTT F 3Ih (XUTE o ITH g1 I 3T 3I<h ATAHIHT 6T 1T 20% T 39T-
ST (1) BT T&q IRRAT T TART FId g, g HTTUT FAT 8 [ 38090 IUTag A= § ey gy @
TqrSt % forw srfSie i strosfy;
ATLAT
SArer 39T TS o faedfa forer 7 e Yeaer afiaiseT, “S[ge-<onger #eamt & &= T are (83.17
) & foro Flt Sw=mT 9 a a7 39 ART At 61 ST arett i 7 "@iers f[ae.
FfEUgr B ST ATt S T fEwor : 7l i " g 7 o @ e e, SgE-aner
T % AT T ATe (83.17 FR.HY)

waft | g @ | sfefRa Rage S #T AT A | 9gF goaarsi anfe | dgradre
9. 9.
o § N AET),
1 2 3 4 5 6 7 8
i ; e Hed ; qrAqqedt IE I GERIGS
1. | 601 | 205 | 2.73 0.2 LRIk HTRTE
2. | 602 | 204 | 174 0.35 LRIk HTRTE
3. 70 | 208 | 2.02 0.07 FHET HTRTL
4. 71 316 60 0.14 EIECIR HTRTL
5, 82 | 338 | 087 0.06 AT HTRTE
6. | 981 | 57 | 0.79 0.01 EIECIR HTRT
7. | 983 | 58 | 037 0.1 LRIK HTRTE
8. | 104-6 | 44 0.29 0.08 TfrehieT T / Tty 18 KEU
RS o F e
9. | 1045 | 46 | 042 0.02 | TRTRIET ATEeHTTH AT 28 KEL
i NGHKIE KRS
10. | 104-9 | 45 | 145 011 | TRET=T ATemaHway T RLERE g
EMEIERIRE
1. | 104- | 47 03 0.1 T AT
10
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12. | 152- | 287 | 0.73 0.16 | TTTATE HQUTTT TR LA HEx
15
13. | 152- | 292 | 1.39 0.1 ATATE AU TAT AT SHEx
17
14. | 152- | 286 | 1.76 0.15 T AT LRI
18
3T THs
1.65 ¥e

[®T. §. W.Con.182/SRP-18/GDR-RU/24-25/268/20E/020626]
I, & a7 / =T -111

MINISTRY OF RAILWAYS
(South Central Railway)
NOTIFICATION
Secunderabad, the 02nd June, 2026

S.0. 3227(E).— Whereas, by the notification of the Government of India, in the Ministry of Railways (Railway
Board), number, S.0 4634 (E) dated the 09th October 2025 published in Gazette of India, Extraordinary, Part II, section
3 Sub-section(ii), dated the 10th October 2025 (here in after referred to as the said notification) and issued under sub-
section(1) of section 20(A) of the Railway Act, 1989(24 of 1989), the Central Government declares its intention to acquire
the land specified in the schedule annexed to the said notification for the purpose of execution, maintenance, management
and operation of Special Railway Project, namely “Third line between Gudur - Renigunta stations (83.17 Km)”, in
Tirupati district in the state of Andhra Pradesh

And whereas, the substance of the said notification was published in daily newspapers namely “Sakshi(Telugu),
Andhra Prabha(Telugu) and The New India Express (English)” on 18th October 2025 by K.Suryanaryana, Chief
Engineer-III, Construction Organization Secunderabad under sub section (4) of section 20A of the said Act;

And whereas objections have been filed within the statutory time limit. The objections were examined and
enquires were conductedby issuing notices under section 20(D) of the said Act.The objections were disposed by
Competent Authority.

And whereas, in pursuance of sub-section (1) of 20E of the said Act, the competent authority has submitted its
report to the Central Government;

Now therefore, upon receipt of the report of the Competent Authority and in exercise of the powers conferred
by sub-section (1) of section 20E of the said Act, the Central Government hereby declares that the lands specified in the
schedule annexed hereto shall be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 20E of the said Act, the Central Government here by
declares that on publication of this notification in the official Gazette, the land specified in the schedule annexed here
to shall vest absolutely in the Central Government free from all encumbrances
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SCHEDULE

Brief description of the land to be acquired with or without structure for the Special Railway Project, “Third line

between Gudur - Renigunta stations (83.17 Km)”, in Tirupati district in the state of Andhra Pradesh.

Description of Land in Acquisition: Special Railway Project, “Third line between Gudur - Renigunta stations
(83.17 Km)”, for passenger and freight facility.
SL Survey | LPM Total Extent Name & address of Details of Trees, Remarks
No. No. No. Extent under the person Structures etc., if | (Govt./Patta/DKT)
Acs. Acquisition | interested/Details of any
Acs. Govt. Land
1 2 3 4 5 6 7 8
Village: Pigilam Mandal: Balayapalli District: Tirupati
1. 60-1 295 2.73 0.2 Gayalu Govt.
2. 60-2 294 1.74 0.35 Gayalu Govt.
3. 70 298 2.02 0.07 Burial ground Govt.
4. 71 316 60 0.14 Bandidari Govt.
5. 82 338 0.87 0.06 Kaluva Govt.
6. 98-1 57 0.79 0.01 Bandidari Govt.
7. 98-3 58 0.37 0.1 Gayalu Govt.
8. 104-6 44 0.29 0.08 Guthikonda 18 Neem Trees PATTA
Ramakrishnaiah/Pich
i Naidu
9. 104-5 46 0.42 0.02 Guttikonda 28 Neem Trees PATTA
Balasubramnayam
Naidu s/o
Pichinaiadu
10. 104-9 45 1.45 0.11 Guttikonda PATTA
Balasubramnayam
Naidu s/o
Pichinaiadu
1. 104-10 47 0.3 0.1 Gayalu Govt.
12. 152-15 287 0.73 0.16 Veluguleti DKT
Sampoornamma w/o
Rangaiah
13. 152-17 292 1.39 0.1 Veluguleti DKT
Sampoornamma w/o
Rangaiah
14. 152-18 286 1.76 0.15 Govt Poramboku Govt.
Land
TOTAL Ac.1.65Ce

[F. No. W.Con.182/SRP-18/GDR-RU/24-25/268/20E/020626]
K. SURYANARAYANA, Chief Engineer / Construction-III
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